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(d) if so, the reaction of the Union Government 
thereto; and 

(e) the steps taken by the Union Government to 
tackle these organisations? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) and (b) A number of MUSlim organisations 
like Muslim Liberation Front of Assam (MlFA). Musfim 
United Liberation Front of Assam (MULFA). Muslim 
Liberation Tigers of Assam (MlTA), Musfim Vofunteer 
Force (MVF), Islamic Liberation Army of Assam (ILAA) 
etc. have come up in Assam. The proclaimed aim of 
these organisations is to safeguard the overall Interests 
of Muslims in Assam. However, reports Indicate that some 
muslim . fundamentalist organisations have indulged in 
militant activities also. 

(c) No proposal to ban these organlaatlone has been 
received from the State Govemment 80. far. 

(d) Does not arise. 

(e) The Central Govemment has sensitised the State 
Government in this regard. Action as per law is being 
taken against any person/organisation found indUlging in 
unlawful or militant activities. The Govemment Is also 
closely monitoring possible 151 linkage with some of these 
organisations. 

[Translation} 

StatuI of DeIhl 

1382. SHRI VIJAV GOEl: Will the Min6IkIr of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment propose to bring a bill 
for providing Delhi the status of a State; 

(b) if so, the details thereof; and 

(c) whether Delhi is likely to be divided into two 
States or will remain under Union Territory? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) to (c) The Govemment is yet to take a 
final view In the matter. 

{English] 

Freedom Struggle 

1383. SHRI MUlLAPALL Y RAMACHANDRAN: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether any repreMntation has been received 
from the Government of Kerala for declaring .ome 
Agltationaluprieingl in Kerala as part of the Freedom 
struggle; 

(b) if so, the names of those Agitations/uprisings 10 

recommended; 

(c) the ground. on which these cs.e. were 
reconvnended; and 

(d) the reaponae of the Union Government thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) Proposals were received from the 
Govemment of K...... for recognialng the following 
regional movements under the Swatsntrala Salnlk 
Samman Pension Scheme, 1980 on the ground that the 
said movements had contributed to the freedofT' 
atrugg!e:-

(I) Kallara-Pangode case. 

(Ii) KadakkaJ Riot case. 

(ill) Chengannur Riot ease. 

(iv) Wattlkaywkavu Conference. 

(v) Anti-Independent Travancore movement. 

(vi) Punnapra-Vaya'sr movement. 

(vii) Kayyur movement. 

(viii) Kavumba' movement. 

(ix) KariveNoor movement. 

(x) Morazha movement, and 

(xi) Malabar Special Poice Strike. 

The uid movement. have been recognieed for the 
grant of pension under the Swatantrata Sainlk Samman 
Pension Scheme 1980, subfect to the etlglblnty criteria 
pN8Cribed Iherain. 

[Trans/at/on} 

1384. SHRI ASHOK NAMDEORAO MOHOl: WIt the 
MinI8ter of HEALTH AND FAMILY WELFARE be pIeued 
to8tale: 
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